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should be implemented immediately
without further delay?

Shri B. R, Bhagat: That might have
been so; I am not aware of that.

Shri S. M. Banerjee: Sir, may I
seek your protection? This is the
recommendation of the Pay Com-
mission, and it seems that the Minis-
ter has not gone through it.

Mr, Speaker: If the recommenda-
tion was made by the workers, per-
haps it must have been implemented.

Shri S. M. Banerjee: The hon.
Minister stated that one of the re-
commendations would affect the
workers adversely, though in some
cases, as for example, the railway
employees and others are accepting
it,

Mr. Speaker: The hon. Minister has
appreciated the implications.
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Shri Daji: We would like to be
told as to what the recommendations
of the Pay Commission are, and what
are the prevailing rules on the sub-
ject, so that one would be able to
appreciate the deliberalising effect?

Shri B. R. Bhagat: The provisions
of the Factories Act are applicable
to most of the industrial employees
of the Central Government, and the
Factories Act provide facilities for
leave and other things. If you com-
pare the terms under the Fac-
tories Act and the terms under the
Pay Commission’'s recommendations,
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you will find that the terms under
the Factories Act in respect of these
two matters, that is, earned leave
and its accumulation, are more libe-
ral than that. That is the reason
why the Cabinet after considering
that did not accept it becausa it
would leave the employees worse off.

Shri Daji: On a point of order, Sir,
My question was straight as an
arrow, but it has been deflected. I
wanted to know as to what were the
existing terms and what was recom-
mended by the Pay Commission so
that we can judge it. I do not want
a lecture; I want to know the num-
ber of days of earned leave.

Mr. Speaker: These are contained
in accessible documents and should
not, therefore, be asked for.

Shri Indrajit Gupta: I would like
to know, if this matter is so clear as
the Minister has stated. why he
stated in his answer that it would
be referred to the joint council when-
ever that joint council might come
into existence in the distant future.

Shri B. R. Bhagat: Because the
Government was absolutely clear,
they took a decision taking all these
things into consideration. But, as he
said, some organisations might still
agitate or think like that; therefore,
this provisions was made that when
the joint council was formed this
matter could be settled.
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Shrimati Savitri Nigam: As you
yourself are¢ aware, Sir, the Indian
Government and the Indian people
are the sufferers; so, I would like to
know whether in the present case the
Pakistan Government is not forth-
coming what the Indian Government
i thinking of doing and whether any
fresh communication is going to be
sent in the near future.

Shri B. R, Bhagat: The latter part
is a suggestion for action. In a
matter like this, when these long
protracted difterence and difficulties
are there, if it is to be settled through
negotiations, on,. can only Thave
patience.
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Shri Ramanathan Chettiar: What is
the total amount due from Pakistan,
what is the amount of interest that
is due from Pakistan and when was
the last occasion when .the Finance
Ministers of Pakistan and India had
discussed this matter?

Shri B. R. Bhagat: The matter was
discussed during the early part of
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1960 and then the Finance Minister
made a statement in this House when
it wag said that we expected further
invitation from the Pakistan Govern-
ment to discuss this matter. Since
then it has not come. There, for
example, Pakistan raised a big, un-
realistic figure of Rs. 900 crores on
account of income tax arrears on the
date of Partition as against our
figures as a bargaining counter.
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Shri P. R, Chakraverti: May I
know whether the Government has
taken into account while estimating
the amount of dues from Pakistan
the valuable properties left by East
Pakistan refugees squeezed out by
Pakistan as a result of genocide?

Shri B. R. Bhagat: Our total claims
are under varioug heads, not oaly
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the immovable property but also the
movable liabilities, pension liabilities
and other things. Al] these have
been totalled up.

Shri Shinkre: Have the Govern-
ment in any manner connected the
question of repayment of debt by
Pakistan with, the general question
of easing of Indo-Pakistan relations
thereby having not been very strict
in their demand?

Shri B. R. Bhagat: Who have not
been very strict?
Shri Shinkre: I am suggesting it.
Mr. Speaker: That suggestion might
be taken into account.
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Shri Hem Barua: On the political
plane, India’s gttitude towards Pakise
tan is one of meek submissiveness,
May I know how far this political
attitude has had its impact an finén-
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cial matters, that is, in the collec-
tion of our legitimate dues from
Pakistan?

Shri B. R. Bhagat: I do not accept
the insinuation of the hon. Member.
We are neither submissive nor un-
duly aggressive. We are very realis-
tic in dealing with them.

Shri Shivaji Rao S. Deshmukh:
May I know what is Government’s
estimate of the value of Pakistani
assets in India, both private and
State?

L

Shri B. R. Bhagat: According to us,
our figure is very much less than
the figure that they have claimed,
that is, Rs. 900 crores, We have not
given an exact figure because we
know that once we give a figure like
that, they will start from that point.

Mr. Speaker: How could it be less
when our surplus evacuee property
claims are Rs. 2000 crores and they
have claimed only Rs. 900 crores?
Rs. 2000 crores were simply for the
excess that we had so far as the
evacuee property was concerned.

Shri D, C. Sharma: It is an accept-
ed principle of finance that debits
are balanced against credits and
credits are balanced against debits.
Is it not a fact that though Pakistan
owes us a lot of money, still we have
been paying it money in terms of
the Indus Water Treaty and why is
it that the money in terms of the
Indus water that we owe to them
has not been credited to their ac-
counts so far as this country is con-
cerned?

Shri B, R. Bhagat: That Indus
Water Treaty has been entered into
separately. That has not been treat-
ed as a part of this.

Mr. Speaker: That is a fact that we
have been paying them whatever
they had to draw from us without
having our claims adjusted in that.
This ig the question. Next Question.
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